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Both parties are represented.

The petitioner Smti Monika Das had filed a petition u/s

13(1) of the Hindu Marriage Act, with prayer for decree of divorce

against her husband/respondent Sri Ajit Sarkar.

In her petition, the petitioner had averred that her

marriage was performed with the respondent on 22-02-2016 as

per Hindu rites and customs. For a couple of years they spent

peaceful conjuga! life, but from the year 20L9, the respondent

stafted subjecting the petitioner to physical and mental cruelty.

The respondent demanded dowry from the petitioner and

humiliated her by saying that he could have married a girl more

beautiful than the petitioner. On 06-08-2019, the respondent

dragged the petitioner holding her hair and locked her in a room

for the whole day. Again on 08-08-2019 the petitioner was being

brutally assaulted by her husband. Finding no alternative, the

petitioner left her matrimonial home on 20-tL-2019 and since

then, she has been living in her paternal home. The petitioner has

claimed that her matrimonial relation with the respondent has

been completely broken down and there is no possibility of any

reconciliation.

After the filing of the case, notice was issued to the

respondent. The respondent appeared in the Court but had not
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filed any written statement instead both the parties together filed

a petition on 04-07-2022 with prayer to convert the petition filed

by the petitioner to a petition u/s 13(B) of Hindu Marriage Act.

The conversion petition was allowed and thereupon both the

petitioner and the respondent filed their affidavit evidence.

Heard the Iearned Counsel for the parties.

In their affidavit evidence, both the parties have stated

that there are temperamental differences between them and

hence, it is not possible for them to live together as husband and

wife. The efforts made by their friend and relative for their

reconciliation, have failed. The parties have also stated that they

have been living separately for more than three years as on the

date of filing their affidavit evidence.

It appears that the marriage between the petitioner and

the respondent has been irretrievably broken down as there is no

possibility of any reconciliation between them. The suit filed by

the petitioner is not collusive. As such the petition is allowed.

The marriage between the petitioners Smti Monika Das

and Sri Ajit Sarkar is declared to have been dissolved.

Let a decree of divorce be drawn up accordingly. '

With this order, this case is disposed of.

Addl. District Judge (Fl-C)

Sonitpur ,Tezpur.


